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APPLICATI ON  

C. MURALEEDHAA 'VS. G.M. S.RLY AND OTHERS 

P.Sivan Pillaj 
None for respondents. 

3PM & AVH 

Heard. ADIIT. 

Issue notice to the respondents. 

Respondents to file counter affidavit within five 

weeks with a copy to th learred counsel for the applicait 

who may file rejoinder if any within two weeks thereafter 

with a copy to the learned counsel for the respondents. 

List before DR forcompleti.on of pleadings on 

21.5.90. 

As ,regs interim relief, ±* issue notice 

to the respondents returnable on 3.4.90. 
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3(A/50. 

TWZ 

Both sidesepresented through counsel. Time till 
15.6.90 granted ~ to' file reply, as prayed fOr. 

21.5.90. 



TWZ 

None appears for the applicant. Respond--
ants. are represented through counsel. Time til.l 
18.7.90 granted to rile reply, as prayed for. 

15.6. 

TWZ 

Sothsides are represeted through counsel. 
Time till 21.3.90 granted to file reply, as jra >'ed 

as a last chance. 

18.7.90. 

Twz 

Noné.appears for the applicant. Respond-
ents are represented through counsel. Time till 
5.10.90 granted to file reply, as prayed for, as 
a last chance. No further adjournment will be' 
granted for the purpose. 

21.8.90. 

TWZ 

None appears for the applicant. Respond-
ants are represented through counsel. Time till 
6.11.90 granted to file: reply, if any, as a last 
chance, as prayed for. No further adjournmerft 
will oe granted under any circumstances. / 

5j0. 

Twz 

8th sides are rep.resnted through 
counsl. Reply has rot been filad so far in spite 

_of several adjournments granted for the pur 1 se. 
Hence; posted for further direction baf'jre the 
couEt on 6.12.90. 

6.11.0.. 
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3ruentaIUed T 	ed torAujW f'tr the  

eas*: wlthos e gv writum argumeflo r0th s' *nw to th 
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SPM&AVH 	 .. - 

• 	Nr.Sivan Pillai -. for appint. 

lr.fiC Cherian 	— for rés. 

a 

 

At the t'equest, list for further direction 

on 23.6.1991. 

20.6.i991 

Sf& A\JH 	 S 

Mr.Sivan Pillai — for appint. 

Nr.MC Cherian 	— for res. 

Adjourned to 17.7.91 for furt'her hearing. 	
S 

21.6.91 

  

SPM&AVH 

17.7.91 	Mr.Sivan Pillai-for applicant. 
Mr.MC Cherian with 'Mr.Warrier' Sr.counsel 

• 	 The learned counsel for the respondents has filed M .P. 
praying that O.A.484/90 ,908/90,910/90 and 9 16/90 should also be heard 
along with this case. It has also been prayed that the C.A. filed in 
O.A.484/90 should be adopted as supplementary C.A. in this case also. 
In the interest of justice we allow the M.P. and , prayer made therein 
and direct asfollows: S 

CA filed, in O.A.484/90 be adopted in this case also. 
the learned counsel for the, applicant 'who has received 

a copy of the C.A. is directed to file rejoinder if any within two weeks 
with a copy to the learned counsel for the respondents. 

List this case for final• hearing along with the aforesaid 
four cases on .3.9.199 1 as part heard. No further adjournment will be 
given.  

1 ~7.7. 9 14 



11.9.91 MrSIvan Pitlai, MT.TRG Warrier,Mr.Cherian & Mrs.Dandapanl 

	 £- 

Heard in part. List for further arguments on 12.9.91. 

11.9.91 
	,&)a 	"A 

12.9.9 I Mr.Slvan Plilal, Mr.TRG Warrier,Mr.MC Cherlan & Mrs.Dandapani 

Heard in part. List for further arguments on 13.9.1991. 

13.9.1991 	Mr.Sivan Pillal for applicant 

Mr.TRG Warner with Mrs.Dandapani and Mr.Cherian. 

M ~ 

Arguments concluded. The ,learned counsel for the responden 

wishes to file a written argument within two weeks with a copy to ti 

learned counsel for the applicant who would file reply arguments, if an 

within week thereafter. It is made clear that In case no written argumen 

are filed within two weeks, the same will not be accepted later on ai 	
a. 

Pat the case will be decided on the basis of available documents. 

Judgment Reserved. 
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